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The learned advocate for the applicant has not produced 

the impugned order of traini4 having failed in 1975 in 

the training test. He concedthat he would not be asked 

to undergo training for a period which is as long as one 

year as he is to retire after three years. He conced that 
the Period of training could be short of about three months 

In these circumstances, having regard to his long period 

in which the applicant might be regarded to have had 

sufficient experience on the job, a long period of training  

might not be regarded as necessary and the respondent could 
prescribe a short period of trainiflg. With these obseation 
the application is summararily dismiss-ed. 

(P 	 I) 
V • C. 
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The learned advocate for the applicant has not 

produced the impugned order of training having 

failed in 1975 in the trainig test. He conceds 

that heouldbe asked to undergo trainingperiod 

which is as long as one year 40 heis to retire 
after three wars, ke concedthat the period of 
tra.nig o.nce. short of three months. In td2 

/ 	.3 
circumstances,of this case, having rrd to sec 

f period of service a1low)1 applicant\an& 

he might have already obti the trainigg on 

job. We do not conced r entertainiçg the appli-

cation and with th"bservation the application 
suxnmararily di1ssed. 

(P.H. TRIVEDI) 
V.C. 

(P.M. JOSHI) 
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